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Conditious of Service of Seavengers

+
*935. Shri Madhu Limaye:
Shri 8. M, Banerjee :
Dr. Ram Mamohar Lohia :
Shri Geerge Fermandes

Will the Minister of Labour
Rebabilitation be pleased to state

{a) whether Government have col.
lected any material about the condi
tions of service and pay-scales of the
scavengers in the various States, and

and

(b) 1t so, the details thereof®

The Minister of Labour and Rehabl-
Utatiom (Shri Hathi): (a) and (b) No,
Sir, but the National Lsbour Commis-
sion has recently set up a Committee
to study the working and service con-
ditions of Sweepers and Scavengers

The National Lsbour Commissiwn i
expected to submit its report by Decem-
ber, 1968 when the details of the report
of this Committes also will be avall-
able
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Shri Hathi: Thers were committees
appointed previously also One of
them was appointed as far back as
1854 and its report is now obsolete
and, therefore, we have nothing much
to do on that The other committees
were appointed by the Health Midistry
and they were with reference to the
question asked by Shri Madhu Limaye
.about the carrying of night soll In
baskets On that, thet Ministry has
taken certain decisions, and is giving
assistance to the State Governments 1o
discontinue the practice of carrying
night soll in baskets
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Bhel Hathi: It ig for that Minstry

dtuy fed  wagerd ot 43
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Shri Hathi: ! have not got the re-
port with me That was what 1 sald
That is being dealt with by the other
Ministry
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TR 1 would clarity the pomtion
s0 that supplementsry may not be
asked The main question consists of
four parts Part (a) relates to the
pay scales and service conditions of
the scavangers That 15 a subject
which 18 being dealt with by the Labour
Ministry Part (b) 1s whether Gowv-
ernment have given any assistance to
the State municipalities and other local
bodies That subject 15 being dealt
with by the Health Ministry Part (c)
15 whether Government have advised
the States to discontinue the practice
of carrying night soil in baskets That
13 dealt with by the Department of
Social Welfare and the Health Ministry

Therefore | had told Shrn Madhu
Limaye and also Shri 8 M Baoerjee
that I would get the information and
reply to the question But it may be
that I may not be able to do justice to
1t because I am not dealing with the
subject Supposing an assurance is
asked for from me could I give the
assurance on certain aspects if I am not
dealing with those aspects® Therefore,
I had made this request to both the
Members and 1 had requested you. Sir.
also and you were also pleased lo
agree. | am grateful to the Mem-
bers and also to you for agreeing that
the other parts of the question namely
parts (b) (¢) and (d) may be trans-
ferred o the other Ministries. and I
may reply only to part (a)

ot geviare wree . e WETRY
o ariz ars Wi £ )
Mr Speaker: The hon Minister has
answered the question already
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Mr. Speaker: He has answered the
question very well already
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Mr. Speaker: He need not explain
the procedure This iz the Question
Hour

ofr gwsfrow wrew @ w38 TATa
T8 arF, & ook wifiew & w<d § e
g wa wufwa fafrsdly wr mm=
iz

Mr. Speaker: May 1 request the hon
Member to sit down? The other purts
would be replied to later on by ‘jov-
emment

Shri Ranga: In view of the fact that
this task is such a subhuman and in-
human thing and it is already high
time that we should have got rid of it.
may I know why It ia that Government
have thought it fit {o transter this
sctivity, as mentioned in part (c) of
the question to another Minister? Does
it not really fall within the purview
of the Labour Ministry because it is
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may be carrying of the night sofl and
s0 on, that also would be a part of the
work of this committee to examine
Then we shall certainly discuss as fo
what action needs tp be taken by the
Government as a whole. Whether it
may be this department or another de-
partment, so far as the working con-
ditions in whatever capacity are con-
cerned, certainly it will be our
endeavour to sce that when the repert
of the committee ia submitted, what-
ever lhey recommend. we shall. iIn
ronsultation with other departments,
dn it T agree with that,

Shri P. Venkatasabbalak: These oo
plorable conditions of the suppressed
people of the society remain unsolved
and the Ministry will go on finding out
who has to deal with it In 1aany
rpses  municipalities and local bodies
plead their inability to implement
these recommendations because of
paucity of funds May I know ‘whether
Government will treat it as a social
problem, apart from other matters, and
try to provide enough financial assist-
ance to solve it?

Shri Hathi: Yes, to far as | have
been shle to collect information, the
Ministry concerned is giving assistance
to the different States fur this purpose

sfigac gwo wnh: w1 Wy
ey war v § e oy wmw
T gow &, fac a1 w1 wWm
AT & S & e A 8, 0¥ W
ag drwn sfey mff & fe o s @Y
A srph fear e ?
Shrl Hathi: It is a suggestion for

action It is also a matter for cob-
sideration

ot vafie foy 2z ETE A
a W fax g oty gt e
daw & wfmreivem & v QT
wr § dix @ Wi oW e N R
¥ ¥ xw tw ¥ gy & O whr www
) #i, worw wgivw, g Wt aunfhe
aredt sy e fafirey age @



77 Oral Amswers  ABADHA 14, 1809 (SAKA)

aTsY ary gt i war vk et evorefrr
Forre ¥ qry § fie 1 o & W
*Y gak st & sporady grit aveAry
qr T O ary ? AT TORTURT AW
o§ & ¥ qrEATe ¢ Are AWt W
¥ fay dac § ?

Shri Hathi: The Committes which
we have set up will consider 1t
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Shri Hsthi: I think the hon. Mem-
ber's suggestion is that if thess people
are being exploited, certainly some-
thing should be done We shall con-
sider this alsn

Shri Somavane: Government had
appointed this committee to go into the
working conditions of the scavengers
Have the recommendations of this
committee been accepted by the Gov-
ernment® What steps are taken against
the defaulting municipalities or cor-
porations which do not follow these
recommendations”

Shrl Haihi: This question may be
addremsed to the Health Ministry.

Shri K M. Abraham: May I know
from the Minister whether the Gov-
ernment are proposing to Rive wome
interim rellef to these workers before
the fnal decision on the commitfee's
r¢ vommendations?

Shrt Hathl: No. there is no question
of any interim relief and we are await-
ing the report ol the committee
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The Minister of State in the Depart-
ments of Parliamentary Affalrs and
Communieations (Shyi L K. Gujral):
(a} No, Sir Generslly no Lmports
are required The exceptions to this
are made when for reasons of economy
equipments utllising latest techniques
are imported

(b} Less than ten per cent in value
ang confined emsentially to one type f
microwave equipment and the 2700
circuit cosxlal Line equipment

(¢) The microwave system has been
demigned and the 2700 circuit transis
torised coaxial line equipments has
h&umuptmdﬂiﬂhﬂum
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